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CENTRAL  ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELMI. SL/
08-1143,/2001
New Delhi this the 18th cgay of tay, 2001.
Honble Sh. S.R. Adige, Vice- Chairman(A)
Hon"ble Dir. A. Vedavalli, Mem moeir (J)
She R.UD. Chaturvedi,
S/!C- late Sh. T.R. Chatur vr“ul
presently posted as Pldﬁnlng
Supdt,, MmpnaﬂLpal(WuPKohup)
Directorate, Railway Board,
Rail Bhawan, New Delhi. . Apiplicant

(through sSh. Fraveen Chaturvedi, proxy for Dr. Sumant
Bhardwai, Advocate)

Vaersus
Union of India,
through Secr v.:tdf’“_/., .
Ministry of Railways _
(Railway Board)
Rail Bhawan,
Maw Delhi. ‘. Respondent
Y
ORDER (0ORAL)
ion’ble 5h. S_R. Adige, Vice-Chairman (&)

Proxy counsel for applicant seaks permission
to withdraw the 08 as applicant’s grievances have been
redressad, Accordingly, 0A-1143/2001 is dismissed as

withdrawn .

' valli) (8.R. Adige)
J Vice-Chairman (a)
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